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1] THL MINISTFR OF STATF IN
THE MINISTRY Of FINANCL
(SHRT K R GANESH) The number
of currency notes m circulation as on Ist

May, 1972, denomunation-wise, is as under —

v

Denonunation Preces

Re 1/- 236,34,91,922
Rs 2/- 333972283
Rs 5- 65,20,57,180
Rs 10/- 178,35,21,252
Rs 20;- (Old) 229
Rs 100 - 25,20,75,300
Rs 1009,- 465948
R> 5000 - 57.026
Rs 10000/- 29,559

The now Rs 20 n 1oy
culation on Ist Junc 72}

wole put on cir-

+ MANAGING AGENCY SYSTEM

v

1024 SHRI SANAT KUMAR RAHA
Will the Mmustar of COMPANY AFFAIRS
be pleased to state

|

|

(a) whether Government are aware of
the fact that efforts arc being madc by
lcading inms to vrcumvent the laws abo-
lishing managing agency system by adopting
dubious methods , and

(b) 1f so, what steps are b.ing adopted
to make law abolishing the managing agency
system eftectivy ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI K V RAGHUNATHA
REDDY) (a) and (b) Government is al-
ready scized of such methods and the ne-
cessary provision to plug this loophole has
been mcluded in Clause 15 of the Companies
(Amendment) Bill, 1972, ntroduced m th

H 1English Translativ

ITransfeired trom the 17th August,

[RAJYA SABHA]
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" Lok Sabha on the [ith Auguust 1972
The notes on clauses m respect ot Clause
15 at page 36 of the said Bill explain the

| reasons for this proposed amendment

; IMPROVEMENT SHOWN  BY PuBIIC SFCTOR
UNDERTARINGS

11026 SHRf VR MOHAN Will the
| Minster of FINANACI  be pleased
Lo state .

(a) whether 1t 15 a fact that Public Under-
takings_have shown an improvement 1n
thelr financial results during the last year
as compared to thewr performance over,the
previous yeats , and

(b) 1If so, what arc the highlights in thws
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANACE (SHRI
K R GANESH) (a) The audit.d accounts
for the year ending March 31, 1972, are not
yet due from the undcitahimgs  As such,
the latest year for which the audited accounts
are avatlable 1s 1970-71 The financial
resutls of operations of 87 running industrial
and commutaal (including promotional)
1970-71 showed an
over the previous vyear in
that the overall net loss of these cntuyprises
was teduced from Rs 4 88 crores 1n respect
of 81 cntcerprises for 1969-70 to Rs 3 37
cro1es 1n respect of 87 enterprises in 1970-71

undertakings during
imptovement

|

(b) The salient featurcs of the mmproved
I performance of (he running undertakings
I were

(1) Thesales and othet operating income
mcreased frcm Rs 3009 crores in 1969-70
o Rs 3322 ¢rores tm 1970-71

n
1972
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(1) S0 enterprises eained a net profit
of Rs 74 91 croresmm 197" 71 as compared
with a profit of Rs 70 97 crores earned by
48 concerns n 1969-70  Out of these, 28
undertakings paid dividends amounting to
Rs. 1507 crores in 1970-71 as aganst
Rs 1265 crores paid by 24 undcrtakings in
1969-70

(1) The Hindustan Stecl Ltd reduced
its loss from Rs 1091 crores m 1969-70
to Rs 4 72 crores 1n 1970-71

tSCHEDULED  CASTES AND  SCHEDULED
TRrIBES EMPLOYEES IN PuBLIC UNDERTAK-
INGS

1032 SHRI SC. ANGRE Will the
Mimstry of FINANACE be pleased
to state

(a) the number of Class I, Class 1I, Class
I and Class IV employees respectively
working in various undertakings of Ceantral

[29 AUGUST 1972]
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from State to State, the orders gencrally
stipulate that the representation of Schedu-
led Castes/Scheduled Tribes should be 159,
and 7} respectively  The formal directives
have already becn ssued by the concerned
adnunistrattve Minustries m respect of most
of the enterprises 1n this regard  Even in
the remaining few cases where such formal
directives have yut to be issued duc to the
need for compleing  certain  formahties
regarding amendment of Articles of Asso-
| cilation/Statutes to enable Government to
1ssue such directives, the undertakings have
agrced to abide by the Government orders
on the subject
a close watch over the implementation of
these orders to ensure the achieviment of
the prescribed representation of Scheduled
Castes/Scheduled Tribes  Further, Govern-
ment have also asked the enterprisss to
relax the conditions of recruttment n their
favour, wherever teasible and also under-
take suwitable tiaimng  programmes (0
improve the skills of Scheduled Castes/
Scheduled Tribes employces so as to equip

Government ate keeping

Government and the number of thosc amongst | them for higher responsibilitics, as the lack

them who bzlong to Scheduled Castes and
Scheduled Tribes , and

(b) the ratio proposed for them in each
class within a year aftet 15th August, 1972?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANACE (SHRI
K R GANESH) (a) A statement giving
the required information 1s enclosed  [See,
Appendix LXXI, Annexure No 94 ]

(b) While no such target ratio has been
Iaid down, Government have already de-
cided that the orders rcgarding reservation

of posts for Scheduled CaStJb/SChLdlllpdl

Tribes should be strictly followed by all
Central  Government  undertakings  Ex-
cept mn the case of direct recruitment to
posts m Class Il and 1V, where the pre-
scribed percentages of reserved posts vary

of suitable qualification has been onc of the
major 1casons for shortfall in thew repre-
sentation  The actual improvenment n the
overall share in cmployment of Scheduied
| Castes/Scheduled  Tribes  personncl
public enterprises during the nuxt one year
will also depend on the number of vacant
posts available durimmg this p.tod  The
procedure presciibed undei the dwective
of Government however, contains built-in
| safeguards to ensure recruitment of such

|
|

m

personnel to the maxmmum extent practi-
cablz up to the quotas reserved for them
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i Transferred from thc 17th August, 1972




